
 

 

सहकारी बैंक विनियमि विभाग, कें द्रीय कायाालय, सी-7, पहली/ दसूरी मंज़िल, बांद्रा कुलाा संकुल, बांद्रा (पूिा), मंुबई – 400 051  

फोि: 022 – 26578300/ 26578100 ; फैक्स: 022 - 26571117 ; ई-मेल: cgmdcbrco@rbi.org.in 

Department of Co-operative Bank Regulation, Central Office, C-7, 1
st
/ 2

nd
 Floor, Bandra-Kurla Complex, Bandra (E), Mumbai – 400 051 

Phone: 022 – 26578300/ 26578100; Fax: 022 - 26571117; E-mail: cgmdcbrco@rbi.org.in 

ह िंदी आसान  ै, इसका प्रयोग बढ़ाइए— 

 

चेतावनी:   रिज़वव बैंक द्वािा ई-मेल, डाक, एसएमएस या फोन कॉल के जरिए ककसी की भी व् यक्तितगत जानकािी जैसे बैंक के ााते का ्‍ यौिा, पासवडव आहद 
न ीिं मािंगी जाती  ै।  य  धन िाने या देने का प्रस् ताव भी न ीिं किता  ै। ेसे प्रस् तावक का ककसी भी तिीके से जवाब मत दीक्तजए। 

Caution: RBI never sends mails, SMSs or makes calls asking for personal information like bank account details, passwords, 
etc. It never  keeps or offers funds to anyone. Please do not respond in any manner to such offers. 
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The Chief Executive Officers  

Salary Earners Primary (Urban) Co-operative Banks  

Dear Sir/Madam, 

Advances against Term Deposits of Non-members 

In terms of our circular UBD.No.BL.(SEB)5A/07.01.00-2001/02 dated August 8, 2001,  Salary 

Earners’ Primary (Urban) Co-operative Banks (SEBs) applying for permission to open 

branches should ensure, inter alia, that their byelaws do not contain provisions for giving 

loans to outsiders (non-employees) by enrolling them as members / nominal members.  

2. Pursuant to the deliberations in the 32nd Standing Advisory Committee meeting held on 

December 14, 2015, it has been decided to permit SEBs to grant advances against term 

deposits of non-members, subject to the following conditions: 

(i) The SEB should be fulfilling all the criteria for financially sound and well managed (FSWM) 

UCBs laid down in our circulars UBD.CO.LS (PCB) Cir.No.20/07.01.000/2014-15 and DCBR. 

CO.LS (PCB) Cir.No.4/07.01.000/2014-15 dated October 13, 2014 and January 28, 2015 

respectively. 

 
(ii) The SEB should have in place an Audit Committee of the Board of Directors which is 

constituted and functioning in compliance with the instructions contained in our circular 

UBD.No.Plan.(PCB).9/09.06.00-94/95 dated July 25, 1994. 

 
(iii) The bye-laws of SEB should have a provision for giving loans to non-members against 

term deposits held in their own name singly or jointly with other non-members/ members. 
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(iv) The SEB should maintain a reasonable margin against such advances at all times as per 

the policy approved by its Board. 

(v) No credit facilities, other than advances against term deposits, shall be granted to non-

members. 

3. All other conditions prescribed in the circular UBD.No.BL(SEB)5A/07.01.00-2001/02 dated 

August 8, 2001 remain unchanged.  

 
Yours faithfully,  

 

(A.G. Ray) 
General Manager-in-charge 


